www.freepressjournal.in

|ran Oman agree on “During negotiations with Oman,
! agreements have been reached
|'|0I‘mllZ revenue deal regarding the share of each country

Dubai: Iran and Oman have agreed
to share revenues from transit fees in
the Strait of Hormuz while negotiat-

ing arrangements to manage traffic =~ Mohebbi said.
through the waterway, Iran's Islamic
Revolutionary Guard Corps said. Meta settles teen
The two countries have also dis- = gn =
addiction claims

cussed a temporary navigational cor-
ridor and agreed to clear mines.
Oman said it hoped arrangements to
restore safe navigation through the
strait would be announced soon.

in the waters of the Strait and the
share of Iran and Oman in its rev-
enues,” IRGC spokesman Hossein

Oakland (US): Meta has agreed to
pay $17 billion and introduce child-
safety measures on Instagram and
Facebook to settle claims by 47 US

states over alleged teen social media
addiction. The proposed settlement
includes daily time limits for
children, restrictions on push notifi-
cations during school hours, stronger
parental controls and age-assurance
measures. It ends a landmark federal
trial in California. Meta did not
immediately comment.

Hindu family missing
in Bangladesh

Dhaka: Hindu businessman Pintu
Das and four family members have

been missing
Chandpur district since Aug 20 amid
reports that he had received threats.

Police said they were investigating
whether the family had gone into
hiding voluntarily or something else
had happened. Das' cousin said he
had received threats while burdened
with debt. The family includes his
wife and two teenage sons.

Pak hospital fire kills 14

Islamabad: At least 14 infants were
killed in a fire at the state-run
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Pakistan Institute of Medical
Sciences on Wednesday, authorities
said. Hospital spokesperson Dr
Aneeza Jalil said a short circuit
appeared to have caused the blaze.
One of 15 babies in the ward was res-
cued.

Prime Minister Shehbaz Sharif
ordered an investigation and sus-
pended federal Health Secretary
Muhammad Aslam Ghauri. A fact-
finding committee was formed.

in Bangladesh's

For detailed reports, please
check Free Press Journal epaper

PUBLIC NOTICE
TO WHOMSOEVER IT MAY CONCERN

This is to inform the general public that M/s. Persipina Developers Private Limited.
has been granted Environmental Clearance (EC) for proposing
Amendment/Expansion in EC for Proposed Mixed Use Development Under SEZ As
Per IT/ITES Sector and Integrated Township Project (ITP) Policy at Village Barvai
and Bhokarpada of Taluka Panvel and Village Panshil and Talegaon of Taluka
Khalapur, District Raigad, Maharashtra.
The clearance was accorded Vide EC Identification No. EC26B3812MH5339506N,
File No. SIA/MH/INFRA2/568117/2026 dt. 18/08/2026 from the Environment and
Climate Change Department, issued by State Environment Impact Assessment
Authority (SEIAA), Government of Maharashtra.
A copy of the Environmental Clearance letter is available on the website of the
Ministry of Environment, Forest and Climate Change, Government of India, at
https://parivesh.nic.in.

M/s. Persipina Developers Private Limited.

Alpha Building, 11" Floor, Main Street,

Hiranandani Gardens, Powai, Mumbai - 400076

PUBLIC NOTICE

Notice to the public at large that,my clients Mrs. Kavita Rajesh Vikmani
representing herself and her minor son and Master Tirth Rajesh Vikmani and
elder son Shri Rajat Rajesh Vikmani (said Clients ) are claiming to be the only
legal heirs of deceased co- owner namely Mr. Rajesh Ranshi Vikmani - who died
at Mumbai on 27/09/2012 (said Deceased Co-Owner) in respect of residential
premises being Flat No. 303 in B wing of Shreeji Residency - more particularly
described in the schedule hereto (Said Flat) and their interest in the shares issued
by Shreeji Residency Co-operative Housing Society Ltd. bearing share Nos. 411 to
420 vide certificate No.042 (Said Shares).

He along with his wife Mrs. Kavita Rajesh Vikmani was admitted to the
membership of Shreeji Residency Co-operative Housing Society Ltd. R/N ward Gr.
Mumbeai (Said Society)

All person or persons having any claim against or in respect of the said Flat or
said shares thereof or any part thereof or said Shares issued by said Society
claiming either under said Deceased Co-Owner Or otherwise or by way of
allotment, arrangement , sale, exchange, mortgage, charge, gift, lien, inheritance
, lis pendens , or howsoever are hereby called upon to make the same known in
writing to the undersigned at her office @ Vivek Sthalekar & Co., Shop No. 17,
Parshwa Giriraj, Opp. Madhuram Hall, Dahisar (East), Mumbai-400068 WITHIN A
PERIOD OF 15 (FIFTEEN ) DAYS from the date of publication of this notice (along
with all available supporting documents) failing which the claim, if any, shall be
deemed to have been waived and abandoned for all intent and purposes and such
claims shall not be binding on my clients.

SCHEDULE

All that residential premises on ownership basis Flat No. 303 on 3rd floorin B
wing of the building also called Shreeji Residency society situate at L.T. Road,
Dahisar (East), Mumbai-400068 bearing C.T.S. No. 959 at Village Dahisar, Taluka

BorivaliM.S.D.
Sd/-

Mrs. PRIYA K. GAJJAR (Sthalekar)
Advocate High Court Bombay & Notary
Email id: visco.dhr@gmail.com

Mobile: 9920144995

Place: Mumbai
Date: 27/08/2026

FORM A PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF ESSEL INFRAPROJECTS LIMITED
.| Name of corporate debtor ESSEL INFRAPROJECTS LIMITED

—

2.| Date of incorporation of corporate 07/07/1987
debtor
3.| Authority under which corporate debtor |ROC, Mumbai

is incorporated/registered

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debto

U74999MH1987PLC044006

(X State Bank of India

HOME LOAN CENTRE, BHAYANDER : Unit No.101,102,103 B, 1st Floor, L.T.
Landmark Building, 150 Ft. Road, Near Hotel Shree Niddhi, Opp. Maxus
Mall, Bhayander West, Thane-401101

POSSESSION NOTICE (For immovable property)[See Rule 8 (1)]

Whereas The undersigned being the Authorised Officer of State Bank of India
under the Securitisation and Reconstruction of Financial Asset and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred
under section 13(12) read with rule 3 of the Security Interest (Enforcement)
Rules, 2002 issued Demand notice dated 08.06.2026 calling upon the Borrower
Mr. Kalpesh Sureshchandra Ameta to repay the amount mentioned in the
notice being Rs. 39,70,673.00 (Rupees Thirty-Nine Lakh Seventy Thousand
Six Hundred SeventyThree Only) as on 08.06.2026 with further interest,
incidental expenses, costs, charges to be incurred within 60 days from the date
of receipt of the said notice and future interest and incidental charges less
credits if any.
The Borrower having failed to repay the amount, notice is hereby given to the
Borrower/ Guarantors and the public in general that the undersigned has taken
Symbolic Possession of the property described herein below in exercise of
powers conferred on him under Section 13(4) of the said Act read with rule 8 of
the said rules on the 21st day of August of the year 2026.
The Borrower/ Guarantors in particular and the public in general are hereby
cautioned not to deal with the property and any dealing with property will be
subject to the charge of the State Bank of India for an amount of Rs. 39,70,673.00
(Rupees Thirty Nine Lakh Seventy Thousand Six Hundred Seventy Three
Only) as on 08.06.2026 and further interest, costs, etc. thereon less credits if
any.
The Borrower/Guarantors attention is invited to provisions of sub-section (8) of
section (13) of the act, in respect of the time limit available to redeem the
secured assets.
Description of the immovable property:
Residential Flat No.306,on 3rd Floor, Building No.D-12, Om Shakti Co-
Operative Housing Society Ltd, C.T.S. No. 260B, MMRDA Coloni, Vashi Naka,
R. C. Marg, Chembur East, Mumbai-400074., owned by Mr.Kalpesh
SureshchandraAmeta
Sd/-
Chief Manager
State Bank of India

Place : Bhayander
Date :21.08.2026

MANO]J CERAMIC LIMITED
WALL & FLOOR TILES
CIN: L51909MH2006PLC166147
1,Krishna Kunj Building, 140 Vallabh Baugh Lane,
Ghatkopar (E) Mumbai 400 077
T: -+91 22 21027500 E: info@mcplworld.com W : - www.mcplworld.com

@ MCPL

scE WALL & FLOOR TILES

NOTICE OF THE 20TH ANNUAL GENERAL MEETING
AND E-VOTING INFORMATION

NOTICE is hereby given that the 20th Annual General Meeting (“AGM”) of the
Members of the Manoj Ceramic Limited is scheduled to be held on Tuesday, 22nd

5.|Address of the registered office and
principal office (if any) of corporate
debtor

6. | Insolvency commencement date in
respect of corporate debtor

513/A, 5th Floor, Kohinoor City,

Kirol Road Kurla (West), Mumbai City,
Mumbai, Maharashtra India- 400070
Date of Order : 24th August, 2026
(the application was restored by
Hon’ble NCLT.)

180 days from the Insolvency
Commencement date i.e.

20th February, 2027.

Hemant J. Mehta

Regn No: IBBI/IPA-001/IP-P00027/
2016-17/10060

D613/614, Neelkanth Business Park,
Nathani Road, Vidyavihar West, Mumbai,
Maharashtra- 400086

Email: mehtaatul@gmail.Com

7.| Estimated date of closure of insolvency
resolution process

8. | Name and registration number of the
insolvency professional acting as interim
resolution professional

9.| Address and email of the interim
resolution professional, as registered
with the Board.

.| Address and e-mail to be used for
correspondence with the interim
resolution professional

D613/614, Neelkanth Business Park,
Nathani Road, Vidyavihar West,
Mumbai, Maharashtra- 400086 Email:
cirp.esselinfraprojectsitd@gmail.com/
hemant@apmh.in

11.| Last date of submission of claims 7th September, 2026

12.|Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

NA

.| Names of Insolvency Professionals
identified to act as Authorized
Representative of creditors in a class
(Three names for each class)

14 a) Relevant forms and a) Relevant forms are available at
b) Details of authorized representatives| http://ibbi.gov.in/home/downloads

are available at: b) NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the ESSEL INFRAPROJECTS LIMITED on 24.08.2026
The creditors of ESSEL INFRAPROJECTS LIMITED are hereby called upon to submit their claims
with proof on or before 07-09-2026 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.

All other creditors may submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Date : 27.08.2026
Place: Mumbai

Sd/- Hemant J Mehta
IBBI/IPA-001/IP-P00027/2016-17/10060

September, 2026 at 03:00 p.m. (IST) through Video Conferencing (“VC”) only to
transact the business, as set out in the Notice convening the said AGM. The AGM
is held through VC in compliance with the applicable provisions of the Companies
Act, 2013 and rules framed there under and the SEBI (Listing Obligations and
Disclosure Requirements) Reéulations, 2015 read with the general circulars issued by
the Ministry of Corporate Affairs dated 08th April, 2020, 13th April 2020, 05th May
2020, 13th January 2021, 14th December 2021, 05th May 2022, 28th December 2022,
25th September 2023, 19th September 2024, 22nd September, 2025 and applicable
SEBI Circulars 12th May,2020, 15th January 2021, 07th October 2023 and 03rd
October, 2024 (Collectively referred to as “Applicable Circulars”).

In terms of applicable Circulars, the Annual Report, the Notice convening the AGM
and e-voting instructions have been sent only in electronic form to those members
whose email addresses are registered with their re5£ective Depository Participant.
The Annual Report and Notice of AGM along with the e-voting instructions are
available on the website of the Company www.mcplworld.com as well as on the
website of Purva viz. https://evoting.purvashare.com/. The same shall also be made
available on the website of the Stock Exchange i.e BSE Limited at www.bseindia.com.
The Members are requested to refer to the AGM Notice for instructions in respect of
attending AGM through VC or voting through electronic means.

This newspaper intimation will also be available on the Company’s website at
www.mcplworld.com and on the website of stock exchange.

The Company is providing its members the facilities to exercise their vote on the
resolutions proposed to be passed by the electronic means (‘remote e-voting’) before
and at the AGM, by which the Members may cast their votes using the remote e-votin,

system from a place other than the venue of the AGM. The remote e-voting facility shal
commence on Saturday, 19th September, 2026 from 09.00 am (IST) and end on Monday,
21st September, 2026 at 05.00 pm (IST). The remote e-voting module shall thereafter be
disabled for e-voting and subsequently enabled for remote e-voting at the AGM.

Only the members whose names appear in the register of Members/Beneficial Owners
as on cut off date viz. Tuesday, 15th September, 2026 shall be entitled to avail the facility
of remote e-voting before and during the AGM. Any person who becomes member of
the Company after dispatch of the Notice of the AGM and holds the shares as on cut-off
date may obtain/generate the ‘User Id’ and ‘Password by sending request at evotin%l@
Eurvashare.comA For members who have not registered their email Addresses or who
ave not received the Login Credentials, the detailed procedure for obtaining the ‘User
Id’ and ‘Password’ is also provided in the Notice of AGM. If the member has already
registered for e-voting he/she can use his/her existing ‘User ID’ and ‘Password’.
The members who have cast their vote(s) by remote e-voting may also attend the AGM
but shall not be entitled to cast their vote(s) again.
In case of any queries, you can write an email to evoting@purvashare.com or contact
at 022-49614132 and 022-49700138. In case of any grievance regarding the facilities
for voting by electronic means, please contact Deepali Dhuri, Compliance officer,
Purva Sharegistry (India) Private Limited, Unit No. 9, Shiv Shakti Industrial Estate,
J. R. Boricha Marg, Lower Parel (East), Mumbai - 400011 at the designated email id:
evoting@purvashare.com or contact at 022-49614132 and 022-49700138.
For, Manoj Ceramic Limited
Sd/-
Swati Jain
Company Secretary

Date: 26th August, 2026 I
Membership No.: A47833

Place: Mumbai

Form -L
No. MSCAC/Summons/Notice/1126/2026
Office of the Maharashtra State Co-operative
Appellate Court, Mumbai
6th Floor, Apeejay House, 3, Dinshaw
Vachha Road, Churchgate, Mumbai -20.
Date: 24/08/2026
A.O. No. 63 of 2026
1. Ujjwal Nandadeep
Co-Operative Housing Soc.Ltd & others
Evershine Nagar, Malad, (west), Mumbai. 400 064.
Verses

. Francis X. Coelho,
A304, Sankalp, Ujjwal Nandadeep CHS Ltd.
Evershine Nagar, Malad, (west), Mumbai. 400 064.
Ratnakar Parulekar.
C/110, Sankalp, Ujjwal Nandadeep CHS Ltd.
Evershine Nagar, Malad, (west), Mumbai. 400 064.
. Vishwasrao Desai.
C/111, Swaroop, Ujjwal Nandadeep CHS Ltd.
Evershine Nagar, Malad, (west), Mumbai. 400 064
Nandkishor M. Rane.
D/316, Swaroop, Ujjwal Nandadeep CHS Ltd.
Evershine Nagar, Malad, (west), Mumbai. 400 064.
Nandkumar S. Sawant.
B/207, Sankalp, Ujjwal Nandadeep CHS Ltd.
Evershine Nagar, Malad, (west), Mumbai. 400 064.
6. Arvind Sawant.
D/216, Swaroop, Ujjwal Nandadeep CHS Ltd.
Evershine Nagar, Malad, (west), Mumbai. 400 064.
NOTICE
To the above-named Respondent(S)/Opponent(S) No.1.Take notice that the above
named Appellant/Applicant has filed an A.O. before this Court against the decision of
Judge Co-op Court4, Mumbai In Case No.CC/4/11/2024, dated 28/05/2026.
The Appellate Court has fixed hearing 24/09/2026 at 11:00 am, at Mumbai as the above
said address, the court has on 24th day of August 2026 permitted to serve the Notice
through Paper Publication.
The Appellate Court will hear it on that day or a subsequent a date to which it may adjourn it
after notifying the date on the notice board.
If you do not appear on the above date or dates personally or through duly appoint
Agent/Advocate the Appellate Court will hear and decide the APPEAL ex-parte.
Given under my hand and seal of the Appellate Court.

Applicant(s)
Appellant(s)

-

Respondent(s)
Opponent(s)

L

w

>

@

By Order,
Sd/-
Registrar,
Maharashtra State Co-operative Appellate Court
Mumbai

Date for hearing 24/09/2026 at 11.00 a.m. at Court No. |, Mumbai,

OFFICE OF THE SPECIAL RECOVERY & SALES OFFICER
(Empowered under, Maharashtra Co-op. Societies Act. 1960. read with Rule 107 of the
Maharashtra Co-op. Societies Rule 1961., Govt. of Maharashtra)
Attached to :- Om Gorai Nagari Sahakari Patsanstha Maryadit, Mumbai
Sairaj Transport Building, 1% Floor, Behind Golden Park, Near Mahindra
First Choice Showroom, Milind Nagar, Majiwada, Thane (W) - 400 601.
Phone No.: 8691066293 / 8691008067, Email: omgorai.centralrecoverydept@gmail.com

Form ‘2’ - (See sub-rule 11 (d-1) of Rule 107)
POSSESSION NOTICE FOR IMMOVABLE PROPERTY
Whereas, the undersigned being the recovery officer of Om Gorai Nagari Sahakari
Patsanstha Maryadit under the Maharashtra Co-operative Societies Rules,
1961 issued a Demand Notice dated 15/12/2025 followed by Order of Attachment
notice dated 07/08/2026 calling upon the Judgment Debtor i.e Borrowers &

Guarantors.
Smt. Pushpa Baburao Algonda & Mr. Baburao Madhavrao Algonda along with
other judgment debtors has to repay the amount mentioned in the notice being
Rs. 43,07,711/- (Rs. Forty Three Lakh Seven Thousand Seven Hundred
Eleven only) as on 07/08/2026 with further interest @ 14% p.a. till realization with
date of receipt of the said notice and the Judgment Debtors having failed to repay
the amount, the undersigned has issued a notice for attachment and attached the
property described herein in below.
The Judgment Debtors having failed to repay the amount, the notice is hereby
given to the Judgment Debtors and the public in general that the undersigned
has taken symbolic possession of the property described herein below in exercise
of the powers conferred on him under rule 107 {11 (d-1)} of the Maharashtra
Co-operative Societies Rules, 1961 on this 24" day of August 2026.
The Judgment Debtors in particular and the public in general is hereby cautioned
not to deal with the property and any dealing with the property will be subject
to the charge of Om Gorai Nagari Sahakari Patsanstha Maryadit, Mumbai for
an amount of Rs. 43,07,711/- (Rs. Forty Three Lakh Seven Thousand Seven
Hundred Eleven only) as on 07/08/2026 with further interest thereon.
Description of the Immovable Property
1) House No. 1559, Gala No. 01, Ground Floor, Deep Mauli Apartment,
Beda No. 2, Narpoli, Bhiwandi - 421302
Approx Area 256 Sq Ft
2) House No. 1559, Room No. 402, 4" Floor, Deep Mauli Apartment, Beda
No. 2, Narpoli, Bhiwandi - 421302

Approx Area 479 Sq Ft
Sd/-
SPECIAL RECOVERY & SALES OFFICER
U’s. 156 of Maharashtra Co-operative
Societies Act, 1960 & Rule 107

Maharashtra Co-operative Societies Rules, 1961

Date: 24/08/2026
Place: Bhiwandi
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NITIN CASTINGS LIMITED

CIN: L65990MH1982PLC028822
Registered Office: B - 901, 81 Crest, Linking Road, Santacruz (West),
Mumbai - 400 054. India
Tel.: +9122 4579 1276 / +91 22 4579 1277
Email : finance@nitincastings.com * Website : www.nitincasting.com

INFORMATION REGARDING THE 43" (FORTY THIRD)

ANNUAL GENERAL MEETING OF NITIN CASTINGS LIMITED
Notice is hereby given that the Forty Third (43") Annual General Meeting (“AGM") of Nitin
Castings Limited will be held on Monday, September 21, 2026 at 12.00 noon (IST) through
Video Conferencing/ Other Audio-Visual Means ("VC/OAVM") facility to transact the business
as stipulated in the Notice of the AGM.
Pursuantto the Ministry of Corporate Affairs (MCA') General Circular No. 20/2020 dated May
05, 2020 and subsequent circular issued in this regard, the latest one being Circular No.
09/2024 dated September 19, 2024 and SEBI Circular No. SEBI/HO/CFD/CMD1/CIR/P/
2020/79dated May 12, 2020, and SEBI/HO/DDHS/P/CIR/ 2023/0164 dated October 6, 2023
(‘hereinafter collectively referred to as “Circulars”), the Annual General Meeting
('AGM/Meeting') of the Company will be held through Video Conferencing ('VC') or Other
Audio-Visual Means ('OAVM') and accordingly physical attendance of the Members at the
AGM venue is not required. Hence, Members can attend and participate in the ensuing AGM
through VC/OAVM.
The Notice of the AGM along with the Annual Report for the financial year 2025-26 will be sent
only by electronic mode to members whose email addresses are registered with the
Company/RTA/Depository Participants (DP). Further, in accordance with Regulation 36(1) (b)
of the SEBI (Listing Obligation and Disclosure Requirements), Regulations, 2015, a letter
containing the web-link for accessing the Annual Report will be sent to the Members whose e-
mail id are not registered with the Company /RTA/DP. The Notice of the AGM and Annual
Report for the financial year 2025-2026 will be made available on the website of the Company
at https;//www.nitincastings.com/annual-report and website of the stock Exchanges i.e.
BSE Limited at www.bseindia.com respectively. The Members can attend and participate in
the AGM through the VC/OAVM facility only. The instructions for joining the AGM will be
provided in the Notice of AGM. Members attending the Meeting through VC/OAVM shall be
counted for the purpose of reckoning the quorum under Section 103 of the Companies Act,
2013.
The Company is providing remote e-voting facility ("remote e-voting”) to all the Members of
the Company to cast their votes on all the Resolutions set out in the Notice of the AGM.
Additionally, the Company is providing the facility of voting through e-voting system during the
AGM(E-voting). Detailed procedure for remote e-voting/ e-voting will be provided in the Notice
ofthe AGM.
If your email ID is already registered with the Company/ RTA/ DP, Login details for remote e-
voting and e-voting will be sent on your registered email address.
In case you have not registered your email address with the Company/ RTA/ DP, please follow
below instructions to register your email ID for obtaining Annual Report and login details for
remote e-voting and e-voting during the AGM:

PUBLIC NOTICE
NOTICE IS HEREBY GIVEN TO ALL CONCERNED that M/s. Saffron Spaces Ltd., through its
Director, has agreed to undertake the development of the property bearing C.T.S. No. 81
(Part), C.T.S. Nos. 81/149 to 162 and 81/168 to 187, situated at Village Gundavali, Taluka
Andheri, Andheri (East), Mumbai - 400 069, as Scheme | for Sankalp SRA Co-operative
Housing Society (Proposed), and the land bearing C.T.S. No. 81 (Part), situated at Village
Gundavali, Andheri (East), Mumbai - 400 069, for development of, Riddhi Siddhi Gundavali
Co-operative Housing Society (Proposed), Azad Co-operative Housing Society (Proposed)
and Kruti Samiti Vikas Co-operative Housing Society (Proposed), as Scheme l.
The Slum Rehabilitation Authority, Administrative Building, Anant Kanekar Marg, Bandra
(East), Mumbai - 400 051, has issued an Amalgamated Letter of Intent (“LOI”) bearing
No. SRA/ENG/2863/KE/PL/LOI dated 10/08/2026 in favour of the Developer, M/s. Saffron
Spaces Ltd., in respect of Scheme | and in favour of M/s. Saffron Spaces Ltd. jointly with
M/s. Srujan Development and Construction Division in respect of Scheme II, for
development of the properties more particularly described in the Schedule of Property
hereunder.
Any person or persons having or claiming any right, title, interest, claim or demand of
whatsoever nature in or upon the said properties, or any part thereof, whether by way of
sale, agreement for sale, exchange, gift, mortgage, charge, lien, lease, tenancy, licence,
easement, trust, inheritance, succession, bequest, possession, development rights,
assignment, encumbrance or otherwise howsoever, or under any agreement,
arrangement, document, court order or otherwise, is/ are hereby required to notify the
undersigned in writing of such claim, objection, right, title or interest, together with
documentary evidence in support thereof, within 15 (fifteen) days from the date of
publication of this Public Notice at the address mentioned hereinbelow.
Any such claim or objection received after expiry of the aforesaid period shall not be
considered, and the same shall be deemed to have been waived and/or abandoned, and
the Developer and/or the concerned authorities shall be entitied to proceed with the
development of the said properties under the aforesaid SRA Schemes, without any further
reference to such claim or objection, subject to applicable law.
SCHEDULE OF PROPERTY
SCHEME |
Slum Rehabilitation Scheme under the proposed development of society known as
Sankalp SRA Co-operative Housing Society (Proposed) in respect of land bearing C.T.S.
No. 81 (Part), C.T.S. Nos. 81/149 to 162 and 81/168 to 187, situated at Village Gundavali,
Taluka Andheri, Andheri (East), Mumbai - 400 069, within the limits of the Municipal
Corporation of Greater Mumbaiin K/E Ward of BMC.
SCHEME II
Slum Rehabilitation Scheme under the proposed development of society known as Riddhi
Siddhi Gundavali Co-operative Housing Society (Proposed), Azad Co-operative Housing
Society (Proposed) and Kruti Samiti Vikas Co-operative Housing Society (Proposed) in
respect of land bearing C.T.S. No. 81 (Part), situated at Village Gundavali, Andheri (East),
Mumbai - 400 069, within the limits of the Municipal Corporation of Greater Mumbaiin K/E
Ward of BMC.
DEVELOPER:
M/s. Saffron Spaces Ltd.
Shop No. 3, 1% Floor, Dahisar Gulistan CHSL,
Above DCB Bank,
S.V. Road, Dahisar (East),Mumbai — 400 068.
Date : 27/08/2026
Sd/-
Authorized Signatory / Advocate for the Developer

M/s. COLINZ LABORATORIES LIMITED
(CIN: L24200MH1986PLC041128)
Registered office: A-101, Pratik Industrial Estate, Mulund Goregaon
Link Raod, Bhandup (W), Mumbai-400078

NOTICE FOR 40" ANNUAL GENERAL MEETING AND BOOK CLOSURE

Notice is hereby given that the Fortieth (40") Annual General Meeting (AGM) of the
members of M/s. COLINZ LABORATORIES LIMITED ("the Company") will be held on
Tuesday, 22" September, 2026, at 2.30 P. M. (IST) at Registered office: A-101, Pratik
Industrial Estate, Mulund Goregaon Link Raod, Bhandup (W), Mumbai-400078,
through Video Conferencing or Other Audio Visual Means (OAVM) to transact the
business as set outinthe Notice of AGM.

In compliance with the applicable MCA and SEBI Circulars. the Company has sent the
Notice of the AGM and Annual Report 2025-26 on 21* August, 2026, through
electronic mode only, to those members who have registered their e-mail addresses
with the Company/Registrar and Transfer Agent ("RTA")/Depository Participants
("DP's). Those members who have not registered their E mail Id may kindly register
with their DP or RTA, Bigshare Services at www.bigshareonline.com.

The said Notice is also available on Company's website www.findoc-cll.in and also on
the website of BSE at www.bseindia.com.

The Company is providing its members the facility to exercise their right to vote on the
resolutions proposed to be considered at the AGM by electronic means through
remote e-voting which will be available during the following period:

15th September, 2026

Cut-off date for determining Members
entitled to vote by remote e-voing or by
e-voting system during the AGM

Commencement of remote e-voting

Saturday, 19th September, 2026
from 9:00 a.m. (IST)

Monday, 21st September, 2026
at 5:00 p.m. (IST)

Pursuant to Regulation 42 of a SEBI (LODR), 2015, and such other applicable
provisions, the Register of Members and Share Transfer Books of the Company will
remain closed from Tuesday, 15" September, 2026 to Tuesday, 22" September, 2026
(both days inclusive).

Any person who becomes a Member of the Company after dispatch of the Notice of
the Meeting and holds shares as on the cut-off date may obtain the login ID and
password by sending a request to evoting@nsdl.co.in. Members who have cast their
vote(s) by remote e-voting may also attend the meeting but shall not be entitled to cast
theirvote(s) again.

The Notice is being issued for the information of all members of the Company.

(Scan QR Code for NOTICE)

End of remote e-voting

For Colinz Laboratories Limited
Vijaya Mani
Director
DIN No. 11363910

Place: Mumbai
27" Aug, 2026

FORMA
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF POOJA DIAM LLP

RELEVANT PARTICULARS

1. [Name of corporate debtor Pooja Diam LLP

2. |Date of incorporation of corporate debtor |September 27, 2019

3. |Authority under which corporate debtor is| ROC-Mumbai
incorporated/registered
4. |Corporate Identity No./Limited Liability AAQ-6784

Identification No.of corporate debtor

5. |Address of the registered office and principal
office (if any) of corporate debtor

Registered Address: 428, Rawal Building
No.1, First Floor, Lamington Road, Mumbai-
400004, Maharashtra.

6. {Insolvency commencement date in
respect of corporate debtor

August 25, 2026
(Order received on August 26, 2026)

7. | Estimated date of closure of insolvency

February 21, 2027
resolution process

Name: Anil Kashi Drolia

8. |Name and registration number of the in
Rqun o:
IBBI/IPA-001/IP-P-02327/2020-2021/13482

solvency professional acting as interim
resolution professional

9. | Address and e-mail of the interim resolution
professional, as registered with the Board

Registered Address:B-508, Ekta Woods,
Raheja Estate, Kulupwadi, Borivali-East, Near
National Park, Mumbai- 400066

Email Id: anildrolia.ip@gmail.com

10. | Address and e-mail to be used for
correspondence with the interim
resolution professional

Address for correspondence: 2nd Floor, Bajaj
Bhawan, Jamnalal Bajaj Marg, Nariman Point,
Mumbai-400021.

Email Id: cirp.poojadiam@gmail.com

11. | Last date for submission of claims September 9, 2026

12. | Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21,ascertained
by the interim resolution professional (IRP)

Not applicable

Members holding shares in
Physical form

Such Shareholders are requested to register their e-mail ID and
Bank details with the Registrar and Share Transfer Agent of the
Company, viz., “MUFG Intime India Private Limited” on its email
(at ashok.sherugar@in.mpms.mufg.com). Apart from the
changes in email id, any other changes can be intimated to
MUFG Intime India Private Limited at
ashok.sherugar@in.mpms.mufg.com or to the Company at
nagimumbai@gmail.com

Members holding shares in
Demat form

Kindly, contact your Depository Participant(s) for any changes
intheir details with respect to change in their email, bank details,
mobile number, PAN and any other detail.

The Annual Report for FY 2025-26 and Notice of 43 AGM of the Company will be sent to all
the shareholders at their registered email address in accordance with the provisions of the
Companies Act, 2013 and SEBI (Listing Obligations and Disclosures Requirement),
Regulations, 2015

For Nitin Castings Limited
Sd/-Ishan Kumar Verma
Company Secretary & Compliance Officer
Membership No.: F8320

Place: Mumbai
Date: 27-08-2026

TS T T & HEATEATqT S ST

13. | Names of Insolvency Professionals identified
to act as Authorised Representative of creditors
in a class (Three names for each class)

Not Applicable.

Web link: https://ibbi.gov.in/lhome/downloads
Physical Address:

https://ibbi.gov.in/en/insolvency-professional

14. | Relevant Forms and )
Details of authorized representatives are
available at:

Notice is hereby given that the National Company Law Tribunal, NCLT-Mumbai has ordered the
commencement of a corporate insolvency resolution process of the Pooja Diam LLP on August 25, 2026
(order received on August 26, 2026).

The creditors of Comet Granito Private Limited are hereby called upon to submit their claims with proof on or
before September 9, 2026, to the Interim Resolution Professional at the address mentioned in entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of;
authorised representative from among the three insolvency professionals listed against entry No.13 to act
as authorised representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Anil Kashi Drolia
Interim Resolution Professional
In the matter of Comet Granito Private Limited

Date: August 27, 2026
IBBI Regn. No. IBBI/IPA-001/IP-P-02327/2020-2021/13482

Place: Mumbai

[See Regulation 34(3)]
DEBTS RECOVERY TRIBUNAL No. I, MUMBAI
(Govt. of India, Ministry of Finance)
2nd Floor, Telephone Bhavan, Colaba Market, Colaba, Mumbai 400 005.
RECOVERY PROCEEDING NO. 8 OF 2025
WARRANT OF ATTACHMENT OF IMMOVABLE PROPERTY UNDER RULE 48 OF THE
SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE RECOVERY OF
DEBTS & BANKRUPTCYACT, 1993.

EXHNO: 10
NEXT DATE: 28.08.2026
IDBIBank Limited ...CERTIFICATE HOLDER
VERSUS
TusharAshok Bagul ...CERTIFICATE DEBTOR

To,

CD(1) Mr.TusharAshok Bagul
Ram Ganga Niwas, Gandhi Road, Pawna Devi Chowk,
Ulhasnagar, Thane, Maharashtra 421005
And
Flatno. 504, 5th Floor, B wing, Nisarg Samruddhi Heights,
Shirgaon, Badlapur (East), Maharashtra 421503
And

Shri Siddhivinayak, Shop No. 2, PlotNo. 110, VeenaApartment,

ShivMandir Road, Shiv Ganga Nagar, Ambarnath (East), Thane, Maharashtra- 421501
CD(2) Mrs.Pushpavati Ashok Bagul

Ram Ganga Niwas, Gandhi Road, Pawna Devi Chowk, Ulhasnagar,

Thane, Maharashtra 421005

And

Flatno. 504, 5th Floor, B wing, Nisarg Samruddhi Heights,

Shirgaon, Badlapur (East), Maharashtra 421503

And

Shri Siddhivinayak, Shop No. 2, PlotNo. 110, VeenaApartment,

Shiv Mandir Road, Shiv Ganga Nagar, Ambarnath (East), Thane, Maharashtra - 421501
Whereas you, the Certificate Debtor(s) herein, have failed to pay the sum of Rs. 32,42,361/-
(Rupees Thirty-Two Lakhs Forty-Two Thousand Three Hundred and Sixty-One Only) along
with further interest, costs and other charges as recoverable from you in terms of the Recovery
Certificate drawn up by the Hon'ble Presiding Officerin O.A. No. 130 OF 2023.

And whereas, the under-mentioned property has been attached in the instant recovery proceeding,
itis ordered that the Certificate Debtors herein or their servants or agents or representative-in-
interest or any other person(s) claiming to be owner under the said certificate debtor(s) are
hereby prohibited and restrained, until further orders, from transferring, alienating, creating third
party interest, parting with possession, charging or dealing with the under mentioned
property(ies), in any manner or dealing with any benefit arising therefrom and that all persons be
and are prohibited from taking any benefit under such transfer, alienation, possession or charge.
You are required to appear before the Recovery Officer, Debts Recovery Tribunal No. 1, Mumbai
on 28.08.2026 at 2.30 P.M. to take notice of the date to be fixed for settling terms of proclamation
of sale.

DESCRIPTION OF THE PROPERTY(IES)
Fiat No. 504, 5th Floor, B-Wing, Nisarg Samruddhi Heights, Shirgaon, Badlapur (East),
Maharashtra 421503.
Given under my hand and seal of the Tribunal on this 16th da of July, 2026 at Mumbai.
Also to:

The Concerned Society.

BMC Authority/ Local Civil Body / Concerned Talathi.
Sub Registrar Concerned- CH Bank shall get the charge of the above-mentioned property(ies)
recorded in record of the Sub Registrar concerned as per rules.

Sd/-

(MAHESH KUMAR)

1/C Recovery Officer,
Debts Recovery Tribunal




